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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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10 .ORDER DT,

10.7.2002,

Heard Mr.phalsamant,learned counsel

for the a.plicz:nt and Mr. D.N.Mishra,Learned

standing counsel for the Respondents.

Applicant's father,while working

in Rai.ways died prematurily

and in the said

premises,the applicant prayed for gratuity,

leave salary and Provident fund dues.The

case of the appli ant is that fler motherl pre=-

deceased her

the Respondents/rRailways it las oeen disclosed tha

the apglicant is

father.In the counteér

filed Dy

not entitled to anything as

gratuity or as leave salary, However,it has Deen

admitted in the counter filed oy the Raliways

that the Applicant is entitled tO 45,6774/~

towards provident

fund dues.It is not known

as to whether the .aid awmount has peen

disbursed to the applicmt or

not.In the said

premiees,this OA is dis 0sed Of with a diiectiin

to the Respondents to releases the admitted

amount Of ks.6774/- in favour Of the apgplicant
within a period of 30 days from the date of

receipt of a copy of this order; failing which
the Respondents should pay interest at the rate

of 10% per annum on the said amount to the

Aipplicant,

with the aforesaid ooservations and

directions,this 0A is dis;osed of No costs.

QF@NJ;
MOHANTY)

( MANCRANJ
MEM 3ER (JUDI CIAL)

\&F?TWWQ/




